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MR. SPEAKER: Shri Bhaskara Rao to continue his speech.
... (Interruptions)

PROF. P.J. KURIEN (MAVELIKARA): We wanted to ask a few clarifications from the Finance Minister. He
had said that only one rupee per liter has been... (Interruptions)

SHRI DIGVIJAY SINGH (BANKA): You cannot allow him to speak on it.

MR. SPEAKER: Except Shri Rao's speech, nothing will go on record.

(Interruptions)*

MR. SPEAKER: I have allowed Shri Rao. Please take your seat.

... (Interruptions)

MR. SPEAKER: Hon. Members, please cooperate. He is a senior Member and an ex-Chief Minister also.
... (Interruptions)

MR. SPEAKER: We are discussing the farmers' issue.

(Interruptions)*

MR. SPEAKER: Please take your seats.

(Interruptions) *

MR. SPEAKER: Mr. Chacko, please take your seat. We are discussing the farmers' issue under Rule 193.
(Interruptions) *

MR. SPEAKER: Mr. N. Bhaskara Rao's speech only will go on record. Nothing else will go on record.

(Interruptions) *

* Not recorded

SHRI A.C. JOS (MUKUNDAPURAM): The Finance Minister is not listening to us, Sir.
MR. SPEAKER: I have not allowed you. Mr. Bhaskara Rao, please begin your speech.
1336hrs. (Dr. Lakshminarayan Pandey in the Chair)

SHRI P.C. CHACKO (IDUKKI): Mr. Chairman, Sir, kindly listen to us. We are raising a very important issue. ...
(Interruptions) Hon. Speaker promised to give us time. A serious situation has developed in the country. ...
(Interruptions) Hon. Finace Minister has explained it away very easily. Yesterday from 5 PM onwards, till today,



a sort of looting has been going on. Petrol was being sold at a price higher by Rs.4. The hon. Finance Minister
says that he has increased only Re.1 per litre of petrol. Today, while coming to Parliament House, I got petrol
filled in my car at Rs.26.77 per litre. Who will be responsible for this loot? The hon. Finance Minister says that
it was not intended. ...(Interruptions)

MR. CHAIRMAN: Please hear me.
... (Interruptions)

MR. CHAIRMAN: Hon. Speaker was in the Chair and he has decided upon this matter. He called Shri Bhaskara
Rao.

... (Interruptions)

SHRI P.C. CHACKO : I will complete in only one minute. An important issue is raised.
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MR. CHAIRMAN: You can say everything in the General Discussion on the Budget. What is the problem?
... (Interruptions)

MR. CHAIRMAN: You have raised this issue. The Finance Minister has already given an answer.

... (Interruptions)

SHRI P.C. CHACKO : We were promised by the hon. Speaker ...(Interruptions)

MR. CHAIRMAN: He assured that every question will be answered in the reply to the discussion on the Budget.
This is very bad. Please allow others have their say. Shri Bhaskara Rao.

... (Interruptions)
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MR. CHAIRMAN:

... (Interruptions)

MR. CHAIRMAN :

... (Interruptions)

MR. CHAIRMAN:

... (Interruptions)

MR. CHAIRMAN:

(Interruptions)*

Please cooperate. This is not the proper way. Please allow others.

Please allow your other colleagues also.

Please take your seat. It is not proper.

Nothing will go on record.

MR. CHAIRMAN:

... (Interruptions)

MR. CHAIRMAN:

... (Interruptions)

MR. CHAIRMAN:

... (Interruptions)

MR. CHAIRMAN:

... (Interruptions)

MR. CHAIRMAN:

... (Interruptions)
MR. CHAIRMAN
... (Interruptions)
SHRI BASU DEB
MR. CHAIRMAN
(Interruptions)*
MR. CHAIRMAN
... (Interruptions)

MR. CHAIRMAN

Please allow Shri Bhaskara Rao.

You are raising this issue again and again.

Please allow others to make their speeches.

This is not the proper time.

Now, we are having discussion under Rule 193.

: Shri N. Bhaskara Rao.

ACHARIA (BANKURA): I am on a Point of Order. ... (Interruptions)

: Nothing will go on record.

: This 1s not Zero Hour. This is a discussion under Rule 193.

: We have taken up discussion under Rule 193.

* Not recroded



I have called Shri N. Bhaskara Rao.

... (Interruptions)

MR. CHAIRMAN: There will be a number of opportunities when you can raise this issue.

... (Interruptions)

MR. CHAIRMAN: [ am not allowing. Nothing will go on record except the speech of Shri Bhasakara Rao.
(Interruptions) *

MR. CHAIRMAN: The hon. Finance Minister has categorically assured the House that he will answer each and
every question during the Budget discussion.

... (Interruptions)

* Not recroded
MR. CHAIRMAN: Nothing will go on record.
(Interruptions) *

MR. CHAIRMAN: This 1s not the proper way. Kindly do not defend other Members. They will also have their
say.

... (Interruptions)

MR. CHAIRMAN: We are discussing the suicidal deaths of farmers under Rule 193. You have had your say. Let
him also have his say. Please cooperate.

... (Interruptions)

MR. CHAIRMAN: Shri Basu Deb Acharia, you are a very senior Member of this House. Please cooperate.
... (Interruptions)

AN HON. MEMBER: We are cooperating.

MR. CHAIRMAN: We are discussing the issue of farmers under Rule 193.

... (Interruptions)

MR. CHAIRMAN: Please allow your colleagues to speak.

... (Interruptions)

MR. CHAIRMAN: Please take your seats.

... (Interruptions)

* Not recroded



SHRI NADENDLA BHASKARA RAO (KHAMMAM): Mr. Speaker, Sir, yesterday, I was submitting how the
farmers are facing difficulties in the country. Farmers are the backbone of the Indian economy. They are ignored,
neglected, deceived and even cheated.

This is what I said yesterday. The Government's credit agencies are not coming forward with the liberalised
economic policy. There, the process 1s very cumbersome. The farmers are unable to get credit from the credit
agencies of the Government.

As such, the farmers are forced to go to private moneylenders. The private moneylenders are giving them money
according to their own fancies. The cotton growers, particularly, in Andhra Pradesh committed suicide on
account of their debts, which they could not discharge; the debt which they have taken from the private
moneylenders. About three hundred farmers died in Andhra Pradesh.

Sir, an ex-gratia payment of Rs. 1 lakh has been given to the family of each farmer who died. But that is not
sufficient. A person who is responsible for the growth of crops for the whole nation gets only one lakh of rupees
as compensation. Sir, I demand that it should be increased to Rs.5 lakh from Rs. 1 lakh. That is what I pleaded
yesterday and [ am repeating that in this House today also.

Another thing which I would like to bring to the notice of this House is that a moratorium should be declared by
the Government on all the Government agencies and the private moneylenders, which have advanced money to
the farmers, for five or ten years or even more. Otherwise, the farmers, at present, cannot repay the debts and the
suicides cannot be stopped. They will continue.

Now, coming to the price of paddy, in Andhra Pradesh the fixed rate is Rs.415 per quintal for normal variety and
Rs.445 per quintal is for fine variety paddy. In the case of wheat the Central Government has given a bonus of
Rs.55 to the wheat growers. But that benefit has not been given to the paddy growers. This means that the 75 kg.
bag will cost only Rs.332. Even that paddy has not been purchased by anybody. The backlog is much there. The
kisans in Andhra Pradesh are suffering a lot. The businessmen or the middlemen there, are not coming forward
to purchase the paddy.

A small company which is manufacturing a soap can fix a price of its own but the farmers who have produced
19 crore tonnes of foodgrains for this country for feeding 95 crores of people, are unable to fix their own price.
They are not getting remunerative prices. They are suffering a lot and moreover, the other problem is that
nobody is lifting the products produced by the farmers. The country needs a crop pattern.

Since, the hon. Finance Minister is present, I would like to draw his attention to this. The crop pattern is not
there in the country. As such the proposal that he made in his Budget Speech yesterday about the crop insurance
will not be a successful effort. It will fail. As an agriculturist, I know this. We introduced this in Andhra Pradesh
as also in some of the other States, but it failed miserably. The States could not implement it because the crop
pattern is not there in the country. Now, the hon. Finance Minister has proposed this in his Budget that crop
insurance will be introduced. But it will only be on paper. The farmers are not going to get any benefit out of it.

I congratulate the hon. Finance Minister for introducing the "Kisan Credit Card'. It is a welcome measure. But he
has come halfway only. I had requested the hon. Agriculture Minister, when I met him, that Insurance Credit
Card System, which is there in other countries, has to be introduced in our country also. The credit that has been
advanced by some of the agencies has not only to be ensured but insured also.

In case the farmers fail to pay back, the insurance company will pay that amount. Kindly consider this matter.
The hon. Finance Minister 1s here. I would request him to please consider, in addition to having the Kisan Credit
Card, introducing insurance credit card system, which will help the farmers. It is helping the farmers very much
in other countries. So, the insurance credit card system may be introduced in a small way at the beginning and
after seeing the result, you can think of going all out in the entire country. That is my humble submission.

In some of the districts in Andhra Pradesh, the farmers are on dharna. They are agitating against the Regulation-
1 of 1970. This matter relates to the Minister of Agriculture. The Regulation-1 of 1970 was introduced in the



year 1970 in Andhra Pradesh by the then Government. That Regulation is prohibiting the transfer of land from a
tribe to a non-tribe and also from a non-tribe to a tribe. Neither a tribe can transfer the land to a non tribe nor a
non tribe can sell his land to a non-tribe. That is a draconian law because of which, the growth has completely
stopped, the development has stopped and no industry is coming forward in that area. Even in Bhadrachalam,
Shri Rama Temple's property 1s coming under this Regulation. They cannot sell their property. They cannot
barter it. They cannot take any decision in regard to their land. That is the situation. The State Government also
cannot do anything with this Regulation.

This matter relates to the Centre as well as to the State. This matter cannot be regulated by a legislation. It 1s
issued under the Presidential Order. The Central Government and the State Government should sit together and
take a decision, either to amend the Regulation or to abolish the Regulation. Here also, the suicidal problem is
coming.

I had visited some of these areas where the kisans are on dharna. The crops were grown but they were taken
away by somebody. There is no law and order in those areas. The tribals take away the crops and the non-tribals
suffer. Like this, the farmers are suffering. The farmers have nothing to do with the Regulation. But the State
Government had introduced it. They provoke the farmers. They are coming in their way. The Central and the
State Governments should sit together and do something on this issue. Otherwise, the farmers in these four or
five districts in Andhra Pradesh would continue to suffer. In these areas, not even 20 per cent or 30 per cent
tribal population is there. Yet, this Regulation had been brought. As a matter of fact, this Regulation cannot
stand. In some other States, in the areas where 60 per cent or 70 per cent tribal population is there, such a
Regulation is not there, such a draconian law is not there. As it had been introduced in Andhra Pradesh, the
farmers are suffering. I would request the hon. Minister of Agriculture to think seriously about this matter. The
farmers in these four or five districts in Andhra Pradesh are suffering very much on account of this Regulation. I
would request the hon. Minister of Agriculture to kindly think about it or speak to the Chief Minister and do
something in regard to this Regulation.

Even mango and sugar crops have also been affected and the farmers are suffering on account of this. Some
compensation should be thought of by the Minister of Agriculture.

In Chennai, electricity is supplied to the agriculturists free of cost. Even in Punjab, they are introducing it. In
some other States, they are thinking or contemplating to introduce this system. Why not there be a Central law
on this? Electricity should be supplied to the farmers free of cost. After all, they are producing so much for the
people of this country. Some time back, we used to beg other countries to give some foodgrains, but now we are
self-sufficient. The farmers are doing so much service to this nation. Why not we think of giving electricity to
the farmers free of cost?

Another thing is, the Prime Minister promised that there would be a comprehensive report on all these things
from different States but such a comprehensive report has not yet come. Of course, there is no mechanism to
give a comprehensive report but the Prime Minister has made such a statement. The hon. Minister of Agriculture
will, at least, take note of it.

The last thing is about urea. My friends are agitating about urea. Urea is an important ingredient for the farmers.
Kindly consider that 50 per cent levy is lifted so that normalcy is maintained. Then there will not be any
agitation in the House. I am sure, the hon. Minister will definitely do that.

With these words, I conclude my speech. Thank you very much, Sir.
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">SHRI S. SUDHAKAR REDDY (NALGONDA): Sir, I am thankful to you for giving me this opportunity to
participate in the debate. Hon. Members of Parliament have spoken about the agony of the peasants from
different parts of the country in Andhra Pradesh, Vidarbha area of Maharashtra, Karnataka and Punjab. There are
reports of suicides committed by the peasants. According to information available to us up to yesterday evening,
357 farmers in Andhra Pradesh committed suicide during this season. It is a very unfortunate situation and it 1s
unprecedented in the post-Independence India.

It is not only the question of remunerative prices for peasants. Of course, that is also one of the main issues. But
in the case of Andhra Pradesh, I would like to inform the House that the main problem is the indebtedness of the
peasants. The peasantry in Andhra Pradesh is under the heavy debt burden running into hundreds of crores of
rupees. The loans which are being sanctioned through the cooperative societies and commercial banks are very
inadequate and inevitably the peasants are going to the private moneylenders where the interest rate is very high.

I would like to submit that modern agriculture, the capitalist agriculture, needs more investment. Because of the
modern agricultural techniques, because of the use of fertilizers and pesticides, the agricultural expenses are
going up year after year. If the harvest is all right and if the prices are remunerative, then, there will be good
returns to the peasants. But unfortunately in 1997-98, there were inadequate rains during the season. Whatever
crop was raised was destroyed because of the unseasonal rains in the later period. Millions of acres of land were
kept fallow. This year, there was no cultivation. In a few more millions of acres of land, the crop was destroyed
because of the unseasonal rains and bogus pesticides, substandard fertilizers that were supplied to them. So, this
was the most unfortunate situation under which the peasantry was suffering. Besides all these things, the cotton-
peasants this year suffered a very big loss because under the Open General Licence system of the Central
Government, it 1s said that this year, cotton was imported even though it was not necessary and the prices had



gone down. It is not only the cotton-peasants who suffered but also the tobacco-peasants, the jawar-peasants and
the castor-seed peasants who all suffered because the crop yield was very low and absolutely there was no
remunerative price for these peasants. So, under these circumstances, the peasantry unfortunately found no other
go. The banks are refusing to pay them money. The private moneylenders are forcing them to pay back. There
are many other methods for the industrialists and the other people to demand the postponement of payment of
loans. But the peasants, with self-respect, are unable to pay the loan, unable to find any other go and they are
forced to commit suicide. That is the most unfortunate situation. That is not a solution. But the Government
should now come to the aid of the peasants and to give all-out help to the peasantry in order to instill a sense of
confidence in them.

The Government of Andhra Pradesh announced rupees one lakh ex gratia for those who had committed suicide.
But many peasants are asking about those peasants who are alive. They are asking whether the living peasants
have to commit suicide to get rupees one lakh to their families as compensation. Nobody will commit suicide for
getting rupees one lakh to his family. But the amount of Rs.1250 per hectare that is proposed by the Government
of Andhra Pradesh to pay them as a compensation for the loss of the crops is very inadequate and the peasants
are feeling that both the State Government and the Central Government are not doing enough in these
circumstances to help them at this hour of crisis.

Sir, I feel that the Indian agriculturists are facing a very serious crisis because of the liberalisation policy. A few
decades back, we heard that the peasants of the European Community countries went bankrupt. Tens of
thousands of peasants in each of these countries were thrown out of agriculture. They became bankrupt and went
in for other types of professions. Now, after the Green Resolution, in Andhra Pradesh and in many other places
because of the new type of agriculture which the peasants are trying to resort to, unfortunately millions of
peasants have been uprooted.

They are becoming bankrupt. Most of them are leaving their land and coming to towns to either become rikshaw
pullers or to work as agriculture labourers. Unfortunately, the fertilizer prices are going up every year. Even
today we heard about the increase in the price of urea. This is another extra burden on the peasantry. We heard
the Agriculture Minister's scientific explanation about the increase in the price of urea.

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI SOMPAL): It is an economic
explanation.

SHRI S. SUDHAKAR REDDY : It may be economic also. The Agriculture Minister is saying that the
remunerative prices would include increase in the price of fertilizers also. Did it happened even till yesterday? It
has not happened. The agricultural prices were very low. In the last ten years, the price of cloth has increased
twenty times whereas the price of cotton has increased only two-fold . The price of cigarette has increased
twenty times whereas the price of tobacco has increased only twice. What is the rationale for this? While
deciding about the prices of crops, the prices of the commodities that are produced through agriculture, should
also be considered. It is unfortunate that the Government is not taking into consideration the serious problems. I
am really shocked to know that while the peasants are committing suicide throughout the country due to crisis in
agriculture, the Government has the courage to increase the price of urea. Some sort of explanation, economic
and scientific, 1s given to convince the people. It is not at all convincing. Here, I would like to say that
commercial banks are giving the least priority to agriculture sector. This should be changed.

I have a request to make that the Agriculture Ministry should think very seriously about removing all the middle
organisations. There should be a system of providing loans to peasants through cooperative societies at the rate
of less than five per cent interest. The amount of loan should also be increased. The subsidy cut should be
withdrawn. The prices of fertilizers should be brought down so that it is rolled back. The availability of fertilizer
should be there at the price that is possible for the peasants to pay. I appeal to you that a committee should be
appointed by the Union Agriculture Ministry to go into the reasons of suicide in Andhra Pradesh and other
States. Earlier a committee of experts had gone into the question of suicides in Punjab and Haryana. That type of
committee should be there to go into the question of unprecedent suicides that are taking place in Andhra
Pradesh. This committee should also go into the question of indebtedness of the peasantry and suggest remedial
measures. Credit system should be changed totally. New loans with less interest rates should be arranged for the



peasants. I demand abolition of all loans of small and marginal farmers so that the problem of indebtedness does
not haunt us. The charging of interest should be abolished on middle peasants and other peasants.

I am really surprised that in spite of such a serious problem, this Budget has also not provided any allocation for
the crop insurance except for 24 districts or so. It is very unfortunate.The previous Government also had made it
for 24 district. Perhaps, now 1t has been increased for a few more districts. The crop insurance throughout the
country 1s the most essential thing that will help peasantry in the present circumstances.

So, the Open General Licensing system should be reviewed, particularly, with regard to cotton, tobacco and
other things. Sometimes, export is needed. But when it is not allowed, the prices crush down and the peasantry
are bound to suffer. The cotton import should not be allowed in the present circumstances. Remunerative prices,
of course, should be fixed.

The last point which I am making is this. Due to the substandard fertilisers and seeds, the peasantry suffer
throughout the country. A few companies have been identified in this regard. So, I request the Union
Government along with the State Government to 1dentify all such companies and an exemplary punishment
should be given to such companies. Their property should be seized and that money should be paid as
compensation to the peasantry.

With these words, I conclude.

">SHRI K. YERRANNAIDU (SRIKAKULAM): Mr. Chairman, Sir, we are discussing in this august House, a
matter of significant importance, that is, suicide committed by farmers. Everybody is worried about the Indian
farmers. Earlier, the Congress Party was also in power. But they had not done anything for them.
(Interruptions)... They had ruled this country for about 50 years. Now, they are also talking about the problems
of the Indian farmers... (Interruptions)...

SHRI VILAS MUTTEMWAR (NAGPUR): Sir, he should just speak above the party lines... (Interruptions)
MR. CHAIRMAN : Please, maintain order in the House.

SHRI K. YERRANNAIDU : Sir, I am not blaming the Congress party. This problem of farmers is existing
everywhere whether there is a BJP Government or Telugu Desam Government or some other Government which
is in power... (Interruptions)
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... (Interruptions)

SHRI E. AHAMED (MANJERI): Sir, 1n all the petrol pumps in Delhi there is an altercation and quarrel going
on because some owners are demanding Rs. 4/more and the people are not prepared to give it. Everywhere it is
happening. What I am saying is that even when the Government has ordered, they are not obeying it and are still
msisting on the consumers to give Rs.4/- more per litre of petrol... (Interruptions)... This 1s a matter to be
brought to the notice of the Government. The Government should take action against them. In all the petrol
pumps whether it is Chennai, Calcutta, Bombay or Cochin, they are charging Rs.4/- more... (Interruptions)... I
am saying the truth.

|l "elgg : At €.97wg, dfsd

SHRI K. YERRANNAIDU : Sir, everybody is saying that the farmers are the backbone of our country, the
backbone of our economy. But what have we done so far? We are commemorating the Fiftieth Year of our
Independence. But what have we done so far for our Indian farmers? Now, the Indian farmers are in great
distress. In Andhra Pradesh alone, till today, 356 farmers have commuitted suicide. Everyday, one or two farmers



are committing suicide. This number is on the increase. Not only in Andhra Pradesh but also in Haryana, Punjab,
Karnataka, Maharashtra and so many other parts of the country, the incidents of suicide are taking place.

Sir, in this regard, I want to submit that the State Government of
Andhra Pradesh has taken a lot of steps to safeguard the interests of the
farmers of Andhra Pradesh as compared to the other States.

Even the Leader of the Congress Party, Shri Sharad Pawar has appreciated the steps so far taken by the Andhra
Pradesh Government as compared to other States. But these steps alone are not sufficient to satisfy the farmers
today. That is why I am requesting the Union Government that from the Prime Minister's side also some relief to
the families of the farmers who have committed suicide should be announced.

As regards crop insurance, the steps taken by various State Governments are not sufficient to satisfy the Indian
farmers. So, my suggestion is that the National Crop Insurance Scheme should become a policy. Everyone talks
about crop insurance, but only on record we are having the Scheme. Practically in the villages it is not applied to
anybody. Even those who are taking loans from the nationalised or cooperative banks also are not getting the
crop insurance.

Recently, Andhra Pradesh was hit by cyclones. Thousands of farmers affected by floods have so far not received
anything under this insurance scheme. That has been pending with the Union Government for the last one and a
half years. Those who have taken loans from the nationalised banks are also not getting the crop insurance
money. So, the National Crop Insurance Scheme must be extended to every farmer villagewise; not districtwise
or Mandalwise. If it is made villagewise, it will help the Indian farmers.

As regards pest attack, the UF Government had taken a decision to put pest attacks due to adverse seasonal
conditions in the category of natural calamities. After that, the Andhra Pradesh Government got some money.
We paid some money to the farmers of the State. Our friend, Shri Sudhakar Reddy, just now said that Rs.1265
per hectare paid to the farmer is not sufficient. It comes to Rs.600 per acre. That is why a comprehensive policy
1s required. The Union Government must take a decision to treat it as a law.

In Andhra Pradesh, frequent cyclones, frequent droughts, frequent pest attacks, all these things have culminated
in the most severe problem being faced by the farmers. That is why my request to the Union Government is to
clear all these issues pending before them. We asked the Union Government to release some money from the
Natural Calamity Relief Fund for the cyclone affected people. But so far we have not received anything. That is
why people think that we are not doing anything to the farmers.

Six districts in the State have faced heavy floods. We asked the Union Government for funds from the Natural
Calamity Relief Fund, but so far we have not received anything. After the inclusion of pest control in the Natural
Calamity Relief Fund, we asked the Union Government to release some amount under the head to the next of kin
of farmers who committed suicide. All these issues are pending with the Union Government. That is why, on
behalf of the Andhra Pradesh farmers I am demanding in this House that, as early as possible, the Centre must
release this amount so that it can be given to the farmers of Andhra Pradesh.

The Reserve Bank of India has given instructions for rescheduling of loans taken from nationalised banks. We
asked for a two-year moratorium and a seven-year rescheduling period. Through NABARD, farmers are getting
cooperative loans. In their case, only two years moratorium and five years rescheduling period have been
allowed. The Andhra Pradesh Government requested the Union Government to instruct NABARD that like
nationalised banks, the rescheduling period should be extended to seven years instead of five years.

Regarding spurious pesticides, insecticides and seeds, in the last fifty years, we have not controlled them. The
Act i1s very weak. After all these calamities, the Andhra Pradesh Government has prepared a legislation and
requested the Union Government to amend the Act, so that we can take action against the culprits.

That is also pending with the Union Government. We are awaiting its clearance. If the Union Government gives
its clearance, then, we will take strict action against those who commit such mistakes. The Union Government
should take immediate action on this. Otherwise, it will become very difficult for us to tackle such persons.



On behalf of my party, the TDP, I would like to say something regarding urea. The hon. Minister of Agriculture
has told this House about the economic and the scientific approaches.

MR. CHAIRMAN : You can talk about it at the time of the Budget discussion.

SHRI K. YERRANNAIDU : Sir, it is a farmers' issue. There is an additional burden on the farmers. That is why
I am making this request.

Everybody knows that usage of more of urea affects the land. We are taking steps to educate the farmers through
pamphlets and other means. This immediate increase in the price of urea affects the farmers. That is why it is my
party's request to reduce the remaining fifty per cent also.
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MR. CHAIRMAN : Many hon. Members are there to speak. At 3.30 p.m. we have to take up Private Members
Business. That is why I am requesting you to complete your speech.
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">SHRI VAIKO (SIVAKASI): Mr. Chairman Sir, with a heavy heart, I share the grief and tears of the bereaved
members of the families who have lost their bread winners.

Sir, this 1s a grave tragedy that the farmers of this country had to commit suicide, ending their lives, for the
simple reason that they could not clear the debts which have fallen on their shoulders like a rock. When they see
that the crops they have cultivated are ending in a failure and when the crops die, the hope and confidence of the
farmers also die.

Some years back, this tragedy started in the State of Andhra Pradesh, that is, your State and today, I understand
that more than 500 farmers have committed suicide in the State of Andhra Pradesh, Karnataka and Maharashtra.
This does not mean that only these 500 farmers were facing crises. It is only the tip of the iceberg. There are
millions and millions of farmers who are facing the misery and because of the fact that they could not leave their
family members in lurch, they do not dare to commit suicide. It is a psychological question. Why has this
tragedy happened, Sir?

It is because the farmers are emotionally attached to the soil. They cannot give up the profession. I come from a
peasant family. Even if there is a temptation to give up the profession to go to some city or town to find some
other profession, they cannot give up the profession because they are emotionally attached to the soil. They
worship the soil as Mother Earth. They cannot give up the profession. When they cultivate the crops, they put all
the energy, resources, borrowed money - everything. Throughout the night, they brave scorpions and snakes. At
the dead of night, they go to irrigate their fields. When they find that the crops that they cultivated have died,
their hopes are totally shattered. It is because of so many reasons.

Many of my friends expressed for what reasons do they commit suicide. It is due to the calamities of nature.
Agriculture 1s a gamble of the monsoon. There are spurious pesticides and fertilisers. They spend their money to
purchase fertilisers and pesticides. The pesticides fail to attack the pests. The farmer goes to the land where the



pesticide was used to protect the crop. When it fails, he goes to the field and consumes the pesticide and ends his
life. This is the greatest tragedy.

There were days when we were importing foodgrains. This goes to the credit of the farmers. The farmers have
brought credit to the country that we have not only become self-sufficient but we are also in a position to export
our foodgrains. I do not understand the rationale why we are importing the foograins. We have to protect the
farmers.

Of course, I commend our Minister of Finance for many measures he has introduced. He announced in his
Budget speech to promote and protect the farmers, particularly the agriculture sector. At the same time, I fully
commend his giving a boost to agriculture. When he is increasing the price of urea by a small amount, may I ask
the hon. Minister of Finance to give up that idea at all? When you reduced it by 50 paise, it was greeted. I hope,
he will again come and announce that the whole raise will be given up. We have taken very effective measures to
protect the agriculture sector. When he is giving a boost to the agriculture sector, when he is protecting the
farmers, then our opponents try to take this point to use it against agriculturists. Why should we give a handle to
our friends from the other side? That is my point. ... (Interruptions) They cannot find any other argument against
our proposals regarding the agriculture sector. They would not appreciate whatever measures have been
introduced in his Budget speech. ... (Interruptions) The farmers should be given protection through crop
insurance. We should not give it halfway. I agree with Shri Nadendla Bhaskara Rao. I expect our hon. Minister
of Finance and also the Minister of Agriculture to adulate the policy of giving crop insurance for the farmers.
When the crops failed, they could not clear the debts. They are born in debt, they live in debt and they die in
debt. It is passed on from the present generation to the coming generation. Therefore, a way should be found out.
The Reserve Bank of India should be taken into confidence. The NABARD should give instructions to the
district cooperative banks and other banks which give loans.

Sir, the debts should be cleared; the debts should be written off; the
long pending debts which the farmers could not repay should be written off.

Sir, last year in our State there were heavy rains continuously for more than 45 days. The sheep there suddenly
developed a peculiar disease, which was called the blueton, and more than 50,000 sheep died within minutes.
First, they shivered, then they fell on the ground and died instantaneously. For the farmers who were supporting
their families with the support of these sheep, this incident was like a bolt from the blue. The State Government
had announced a compensation of Rs. 300 per sheep and goat. But the market selling price of the sheep and
goats were about Rs. 1,000. So, we demanded that Rs. 1,000 should be given to the affected people whose sheep
and goats had perished at one stroke. Even the other day we had a demonstration on this.

Sir, there are so many ways in which the farmers are affected. It could either be on account of failure of crops; or
it could be on account of their inability to repay the debts. Therefore, the Government should take into
consideration the plight of the farmers and should see that there are no debts for the farmers and there are no
suicides by the farmers. In order to achieve this objective, there should be a better comprehensive Crop
Insurance system and better subsidies. This Government has already announced in its National Agenda for
Governance and has committed that subsidies would continue; subsidies would be direct and subsidies would be
effective.

Sir, I would not like to take much time of the House at this juncture but I would like to point out one more
problem being faced by the farmers. The subsidies which are meant for the farmers, most of it do not reach them
directly. The one subsidy which reaches the farmers is free electricity. This facility of free electricity to the
farmers should continue. The Government proposes to bring a Bill in this regard. But this facility which reaches
the farmers directly should continue.

Sir, the plight of the farmers is the concern of the whole country. Therefore, this Government should take all
steps to protect the interest of the farmers. Of course, this Government has done a commendable job by giving a
boost to the agricultural sector. But this should continue. Some of our friends have demanded a probe to be
conducted on this issue of suicide by farmers. A Committee was appointed and they have done an in-depth study



about the various reasons for which it happened. Therefore, I would like to submit that the plight of the farmers
should be taken into consideration.

Sir, the farmers are the backbone of this country. Hon. Chairman, Sir, when you were speaking, you also referred
that the farmers are the backbone of this country. Everybody is saying that the farmers are the backbone of the
country. It is really true. Nobody can see the backbone and therefore everybody 1s telling that they are the
backbone of the country. The backbone of the country is not at all cared for. Therefore, the Government should
take steps to protect the farmers. At least, hereafter there should not be any talk of suicide by farmers.

MR. CHAIRMAN : Shri Rajesh Pilot, the Private Members' Business will commence at 3.30 p.m.There are
quite a few Members to speak on this subject.

... (Interruptions)

MR. CHAIRMAN: Just a minute. I am posing this issue before the House. What should we do now? The Private
Members' Business will commence at 3.30 p.m.

... (Interruptions)
MR. CHAIRMAN: If the House agrees, there is no objection.

SHRI RAJESH PILOT : Sir, we have still 15 minutes for the Private Members' business to commence. As has
been decided by the BAC, the Private Members' Business will go up to six o'clock. If the hon. Members agree to
sit beyond six o'clock, then we can finish it today otherwise it would have to be carried forward tomorrow. There
is no other option. It is because everybody wants to speak on this subject. It is a very sensitive subject.

Over and above that, the recent hike in fertilizer prices have added a new dimension to the subject. Everybody
would like to speak on this subject. Now, it is up to the Government to decide whether they would like to
continue the discussion today or they want us to come tomorrow on the same subject. We leave it entirely to the
Government to decide whichever way they want to decide.

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI SOMPAL): Chairman, Sir, it
would be better if we continue the debate tomorrow. I will reply to the debate tomorrow.

SOME HON. MEMBERS: Yes, Sir.
MR. CHAIRMAN : Since the Minister has also agreed to it, we will continue the debate tomorrow.

">SHRI V. DHANANJAYA KUMAR (MANGALORE): Mr. Chairman, Sir, the House has been discussing the
grave situation that has arisen on account of suicides committed by a number of peasants and agriculturists
belonging mainly to three States, that is Andhra Pradesh, the State from where you, Mr. Chairman, come. [
referred to the State of Chairman because the number of suicidal cases are more in Andhra Pradesh than in any
other State. The other States are, the State of Karnataka, from where I come, and Vidharbha, a part of
Maharashtra. I sincerely feel that this serious discussion should evolve remedial measures so that immediately
the suicidal tendency should be checked. This discussion should evolve a long term policy decision evolving an
Agriculture Policy which would effectively prevent recurrence of such suicidal tendencies for ever.

Broadly two reasons are being mentioned for the suicides committed by the peasants. One reason is, heavy
burden of loan and the other is the failure of crops. So far as the burden of loan is concerned, some device can be
evolved. We can have rescheduling of loans. Even the interest can be funded. Prof. Chandumajra gave a very
good suggestion. He suggested that the Government should take a decision that in any case the interest burden
should not go beyond the principal amount. The banks or other financial institutions should be told in
unequivocal term that they cannot collect interest more than the principal amount that was lent to the farmers.

So far as the failure of crop is concerned, no doubt the hon. Finance Minister has tried his best to make a specific
provision in the Budget which was presented yesterday, but that would not suffice. A very effective method will



have to be evolved for this purpose. I do not want to politicise the issue but before we take any decision which
would have a long term effect, we should also enquire into the reasons as to why the farmers were driven to
commit suicides. In my sincere opinion, the failure of the successive governments, both at the Centre and the
States, to effectively take remedial measures and also to implement various policies which we talk about very
often are the main reasons behind it. So far as an agriculturist 1s concerned, agricultural produce is the only
source of income for his livelihood.

We call the farmer the backbone of the country and that he feeds the entire nation!

As rightly said, it is not within the realm of the farmer to decide the price for his produce. He is entirely left at
the hands of the middleman, the trader and the hoarder in this regard. The market forces are such that the farmer
is denied his due share every time. He never gets remunerative price for his produce. There are many other
reasons.

To improve agricultural output and to provide better facilities we suggest many methods. This subject of better
output is discussed umpteen number of times covering the aspects as to how to improve irrigation facilities, how
to provide better storage facilities and then as to how to improve the transportation system. We also talk about
making known to the farmer the latest post-harvest preservation technologies etc. Many other things are
discussed but we are unable to properly implement the decisions. We must thank the hon. Finance Minister that
under the leadership of Shri Atal Bihari Vajpayee, the most able Prime Minister of the country, he has taken the
bold decision to augment the funds allocated for agricultural sector. Just yesterday the whole country has heard
the Finance Minister say in his Budget Speech that the allocation for agricultural sector has increased by 58 per
cent. Never in the history of independent India had it happened.

In our system of governance, the Government of India at Delhi can take decisions. They can prepare the plans
and chalk out the programmes. But they will have to be implemented by the State Governments and further
down by the Zilla Parishads, Zilla Panchayats, Taluka Panchayats and ultimately by the Gram Panchayats. So,
until and unless the goals are fixed in the minds of people at the ground level, people who actually implement
these programmes, the situation will not improve.

Each party is in power in one State or one local body or the other. I would earnestly request all the concerned
people to sit together and think, cutting across the party lines. We will have to have a strong will to tackle this
problem. Then only we can find a remedy for this tendency among farmers to commit suicide.

So far as Karnataka is concerned, [ will say a few words and then conclude. As is known, the suicides committed
were on account of failure of the Tuvar Dal crop and also because of the steep fall in prices. Apart from that, a
tendency 1s developing there now in respect of rubber crop. I do not find anybody from Kerala sitting here,
except my friends from RSP and from Ponnani. They can appreciate this fact. The prices of rubber have
collapsed. The price which was Rs.60 a kg six months ago has fallen to Rs.22 to Rs.24 a kg. The farmers of
these crops have no other go but to tread the path of the agriculturists who have committed suicide. So, I would
request the Government to take preventive measures by calling a halt for import of synthetic rubber.

We have to take immediate steps to get a remunerative price for the rubber products and stop importing synthetic
and other rubberthat are being imported under the Open General Licence. It is estimated at least at Rs.50 per kg.
Otherwise, the rubber growers cannot survive.

Same 1s the case with coconut, area and pepper. Producers of these and with the liberalisation policy being
adopted by the successive Governments, the farmers are at a loss to know whether they will be able to get, forget
the remunerative price, at least the cost price for their produces.

In the light of all this, hard decisions have to be taken by the Government. I hope even our friends sitting across
in the Opposition benches also would agree that all of us should join to chalk out a proper long-term perspective
plan so that not only the lives of the agriculturalists but also the whole country could be saved. We are feeling
proud many a time that today our agriculturists have contributed so much that we are holding our heads high. |



am very proud that we have become self-sufficient in the production of food. Urgent measures will have to be
taken in this regard.

With this observation, I hope and pray that good sense would prevail upon all of us to come to a proper
conclusion to solve this problem.

Thank you very much for giving me the opportunity.

MR. CHAIRMAN: This discussion will continue tomorrow also.



